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call attention so thuat only Ove persons
can get up and ask questions. J&K
matter is of nut'tnal importente. You
will sny that ynu were warking with-
ju the framewo:z of the rules. Cer-
tninly you have to do 0. But sume-
times the Speaker has to {ake a genera]
view of the poltical situsticn in the
country; what are the issues which
are exercising the minds of the people,
and then glve some scope for them
to open their minds here. If you do
not do that here, what will happen
cutside? The whoie rountry is full of
an atmosphere of violence and if we
d» not allow them to cpen their meu-
fhs here ang nxorvas themselves. reo=
ple will go in their own way. This so-
vereign body 1s meant to consider all
such matters and we find that whenever
we ask for any discussion some evasive
replieg are given to sidetrack it. This
question of Kashmir js a very import-
ant issue, Therefore, I ghould request
toe hon, Home Mirisler ang oalse res
quest you that apart from call atten-
tion, let there be some discussion,
This is an important matter,

SHRI CHARAN SINCGI!: [ sbould
Iike to put in A word. The hon. lender
of the Oppositian hag just now gaid
that when ques‘ic<3 of pi.blic imgore
ance are sought to tg raised thero
were esasive replies from the govern-
ment, if T understood him correcily...

AN HON. MEMBER: The Rules.

SHR1 CHARAN SINGH: That is a
matter between the Speaker and the
hon. Leader of the Opposition, But ic
it 1s sought to convey tbe nayression
that Government wants to avoid any
discussion or %ivs evasae rephes, I
humbly protest.

MR. SPEAKER: Two questions have
been raised. One is whether there
thould he a larger dizcussion cr rof;
that ia a matter which 1 will plnce we-
fore the Business Advisors Committee
for a decision. I have no authority in
the matter. There is rule 184.

BHRI YESHWANTRAO CIHIAVAN:
This House can decide.
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SHRI JYOTIRMOY BOSU: Thereis.
rule 193.

MR. BPEAKER: Then, there was the
second point of order.

DR. SUSHILA NAYAR (Jhansi): If.
sou want to have a larger discussion,
then there is 1.7 purp.se 1n haviag a
discussion with five or four persons, as
is allowed in call attention under the
rules. In your wisdom you must decide
whether it is to e a call afterntion o2
general discussion: you cannot have
both.

1t is wrong to ailow scme penple to
express their opi1on now and Lhen to
have a general discussion on the same -
matter later on. Whatever meth.d you
may follow this should be ave ded.

MR. SPEAKER: Mr, Hcme Mi ister
shall we have a general discussion for
two hours on this matier?

SHRI CHARAN SINGE: 1 have no
objection.

MR. SPEAKER: We wili have o ge-
neral discussion on this matter

ot wwTwTE PRO® W - W
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MR. SPEAKER: When we have
general discussion, you will be glloweg
to participate.

(li) HoMe MinisTRY'S REPORTED CrrcU-
LAR Te. SPLCIAL VERIFICATION OF
PERSONS rFROM KERALA AND WesT
BENGAL SEEKING GOVERNMENT En-
PLOYMENT

SHRI CHITTA BASU (Barasat), L
call the attention of the Minister of
Home Affalrs to rha following maiter
of urgent public impoitance and ree
quesl that he may moke a statement
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“The Home Ministry's reported cir-
‘cular making it compusory to en-
force special veriflcatwnrs {c Le ccne
by the Central Intelligei'ce liureau
for those seeking Governmeut em-
ployment from Kerala and West
M‘"

THE MINISTER OF HOME AFF-
AIRS (SHRI CHARAN SINGH): Sir,
With a view to allay certain misgi-
vings in regard to the criteria being
followed for verification of the antece-
dents of candidates for employment in
the Central Government, clarificatory
instructions were issued in September,
1887 which provided, inter-ulws, that
no person should be considered unfit
for appointment solely because of his
political opiniong and only persons
who were likely to be disloyal or to
abuse the confidence placed in them by
wvirtue of their appointment should be
considered unsuitable for employment
in the Central Government, According
to these instructions, the following
types of persons could be considered
unsuitable for employment:—

(a) those who are, or have been
members of, or associated with, any
body or association declared unlaw-
ful, after it was so declared, or

: (b) those who have participated
in, or associated with any activity or
programme—

(1) aimed at the subversion of
the Constitution,

(ii) aimed at the organised bre-
ach, or defiance of the law involv-
ing violence,

(ilf) prejudicial to the interests
of the sovereignty and integrity of
India or the security of the State,

or

(iv) which prormiotes on grounds
of religion ,race. language, caste or
commumity, feelings of enmity or
hatred between different sections

of the people.

These instructions were l’gl‘ll-
taveously communicated to te
Governments to enable them to issue
directions to the district authorities so
that the werification of antecedents
could be undertaken in the light of
the criteria laid down by the aforesaid
circular of the Central Government.
The object of the verification from the
State Government is to ascertain all
the relevant facts which may have a
bearing on the suitability of the can-
didate for employment in the Central
Government—the final decision in the
matter resting with the appointing
authority.

The Government of Kerala hag in-
formed the Central Government in
April, 1887 that i1t will not be possible
for district collectors in Kerala to give
facts regarding politica] affiliations of
candidates seeking employment under
the Centre. The Government of Ke-
rala were informed in October, 1967
that it was with a view to remove any
possible ambiguity as well as any ap-
prehensions of political discrimina-
tion that the revised instructions, which
I have already explu'nea, had been
issued. The Government of Kerala
continued to have reservations even
about the revised instructions, Nor
was there any indication that the Ke-
rala Government had issued any direc-
tiong to the district authorities to fur-
nish the relevant information in the
light of the instructions of the Central
Government to the appointing autho-
rittes concerned. In the circum-
stances, the Central Covernment
decided that arrangements should
be made to obtain relevant in-
forrmation about the candidates from
its own agencies to the extent possible,
Accordingly, instructions were lssued
by the Central Government in Sep-
tember, 1968 for supplementary Teri-
fleation of antecedents of candidates
from Kerala through a Central Gov-
ernment agency.

After the assumption of office by
the present Government in West Ben-
gal, the Government received infor-
mation that the Chief Minister, West
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supplementary information from Cen-
tral Government agencies.

I would like tp make it clear that
there is no question of any discrimi-
nation against any candidates from
Kerala or West-Bengal or for the
matter of that from any State or re-
‘gion whatsoever. The criteria regard-
ing suitability for employment in
r Central Government service would be
uniformly applicable to all candidates
irrespective of the States to which
they belong. The Central Govern-
ment are interested only in obtaining
full information about the antecedents
of candidates and it would be for the
appointing authorities to decide in
every case whether information in
respect of any candidate is such as
would rende,s L.n tnsuitable for ap=
pointment. If information in this re-
gard is not made available by States,
the Central Government will have no
alternative but seek to obtain it
through their own agencies. The Gov-
rrament of West Bengal have, since
informed ugs that the policy of the
State Government in the matter will
not affect the weriflcation of antece-
dents so far as candidates for cmploy-
ment to Central Government services
and posts arc concerned. The Central
Government will, therefore, consider
the matter over again.

SHRI CHITTA BASU: I am sorry
to express my opinion aBout the
statement made by the Home Minister.
It is nothing but an exercise in deli-
;ﬂ'lhueuaion of certain things. If
ou allow me to 80, it is an ex-
\ ercise in delibmt:t:iﬂo:’rﬁnn of facts.
It is an attempt to lay
the doors of the others
:dit:u:m of West Bengal K
ave got in possession the en-
tire circular w';{ch have been circu-
2767 LS—p

lated to the appointing authorities. It
is Ministry of Home Affairs (Depart-
ment Personnel & Administrative Re-
forms) O.M. No, 18001|4(5)|77 Estt,
(B) dated 19-9-1977. I do not like
to read out the entire circular. Of
course, he has got the privilege of
reading out a long statement. But [
think es a private member, | do not
not have that privilege of*T®ading out
the whole circular that is now in my
possession.

But I want to read out to you cer-
tain relevant extracts of it. The cir-
cular says:

“According to the insiructions in
force, in respect of the candidates
selected for appointment to civil
posts under the Government of India,
the appointing authorities are re-
quired to make a reference to the
District authorities concerned in
various States in the prescribed form
together with the attestation form
duly filled in by the candidates. In
the case of candidates, belonging to
West Bengal, apart from the usual
verification made through the Dis-
trict authorities in West Bengal, the
appointing authorities should, in
future, send a separaté set of attes-
tation formg for wverification to the
administrative Ministry{Department
concerned with the office where the
candidate is to be appointed. The
administrative Ministry|Department,
in turn, will send the form to the
Intelligence Bureau, who would
make such enquiries as may be con-
sidereq necessary and send a report
on the candidates to the Ministry/
Department concerned. It will be
for the Ministry|Department con-
cerned to examine the suitability of
the candidate for appointment under
the Govenment in the light of the
general criteria laid down |vide Mi-
nistry of Home Affairs OM No. 3|8
(S) /87-Estt.(B) dated the 27th Sep-
tember, 1967, as also reiterated in
this Department’'s OM No. 18011/
1(8)/75-Estt. (B), dated the 1st
August 1875] taking into account the
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ABCOMMENDATIONS mads by the
Intelligente Bureau and comne to a
conclusion on the suitabilify of the
candidate. The administretive Ml-
nistry|Department, on consideration
of the recommendstions of the In-
telligence Bureau, should eommami-
cate its advioe to the awthority
which intlated the verificstion re-
ference and under no circemstances
the contents of the report of the B
or the source of enquiry (viz. IB)
should be eommumicated to the
suthority under which or whom the
candidate is to be appointed or to
the candidate concerned.”

In ecomclusions jt says:

“....detailed verification to be
::;rﬂed out in the interest of secu-
”‘”

Sir, it is clear that the -candidates
from West Bengal and Kerala arg to
be subjected to double verification.

HHRI JYOTIRMOY BOSU (Diam-
ond Harbour) An erstwhile Home
Minister js walking out.

SHRI K. LAKKAPPA  (Tunkur):
Why can't you comment on the pre-
sent Home Minister?

for the appointment to the
Government posts from XKerala and
West Bengal, particularly these two
States, are to be subjected to double
verification. One verification is nor-

the Central Bureau of Intelligence.
The reason he has stated is that the
Government of Kerala had some re-
servations gt a certain stage; I think
it was during the periog of Mr. E.

Government could not have that kind
of verification far particular candidat-

2
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Ministers of these States; or did ke
take up the matter with them 1 want
to know this because he hag said that

normal avenues for verification. The
antecedents of anybody who falls
within some of those criteria can be
verified, 1 think, by other methods.
And normally fhis kind of a circular
is not at all needed, for that reason.
Is it not a deliberate policy of dis-
crimination against the people of
Kerala and West Bengal—the fact
being that these people are politically
advanced and have installeq in power
a Government of their cholce, with-
out being influenced by anybody? Is
it because of the fact that the people
of West Bengal and Kerala, particu-
larly young men and students are
very much politieally active and take
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sincerety? Why should there be a
bar? It is an insult and an injury
and we refuse to submit to it. 1 warn
Government of India to take note of
it. Otherwise there will be poi.tical
conseqguences.

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): If
the hun, sember wiil ailivw e 1 will
congratulate him: for whipping up in-
dignation for a cause which did not
exist. There is absolute.v no diseri-
mination being made against yuung
men—w hether they come from West
Bengal. Kerala or from 41ny other
State. He has come with certain pre-
conceptions; and when he came o the
House, he began to speak without
reading my statement or hea ing my
speech; and he has said all these
things. What is there in the state-
ment to show that we re go-
ing to make a diserimination?
The guideline which Government
. Tadia laid down as far back
as 1967 for determining suitabi'ity of
candidates, will be applicab'e to all
the candidates, irrespective of the fact
ol the party to which they ielonged.
There is absolutely no difference in the
criteria which are app'ied to candi-
dates—whether they are fiom: one
State or another. The question was a
simple one of verification, We had in-
formation that the new West Bengal
Government was not prepared to seek
such wverification from district magi-
sirotes or poiice  authorities. That
was our impression. or information;

but we have received a lei-
ter from the Chief Secretary of
the West Bengal Government

—we received it on the 27th October—
saving that whatever they have decid-
e, will anpiy anly to the candidates
for the State Services: the practice in
regard to candidates for Central ser-
vices will remain unafTected. 1f that
is the position, we have ahso'utely no
objection. Simplv we cou'd not issue
a letter to the Chief Secretary or a
press statement, because of the nroce-
dure that has to be followed here in
regard to the letter of the Chief Secre-
tary in the Home Ministry; that is the
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only reason. I have said that we will
consider the matter over again. Even
then, as o 'matter of abundant caution
I may state here that the clause in the
Governitent of India circular in re-
gard to vevification by a Central Gov-
ernment agency will be deleted. If
the Kcra'a Government also assure us
that thcy will obfain the information
that .s necessary 1n regard to candida-
tes for Cu:ntral Government services
from their State, we welcome it. So,
why is il being said that there is dis-
crimina . they are fighting for de-
mocracy and all that? 1 accept it.

(i) Pueric SAFETY ORDINANCE ISSUBW
BY THE JAMMU AND KASHMIR
GOVERNMENT AND REACTION OF
GOVERN MENT THERETO—contd.

MR. SPEAKER: Before we adjourn
I want to siate that in regarq to the
Jammu and Kashmir Ordinance, a
statement has been prepared in res-
ponse to Call Atteation Motion. 1
will trcat it as statement laid on the
Tabie. There will be no discussion
now. It will be taken up for dis-
cussion only when we take up the
general maotion for discussion.

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): Sir,
I lay the statement on the Vable of
the House.

Statement

The Government are aware of the
misgivings about the Jammu and
Kashmir Public Safety Ordinance, 197%
which was promulgated on the 29th
October, 1977. Such misgivings are
understandable.

2. The State of Jammu and Kashm:il
has special problems of securty and
the State Government have, thoerefore,
enjoved vory wide powers und: their
own specia. laws, viz.,, the J & K Pre-
ventive Detention Act, 1964, the J and
K Paublic Safoity Act, 2003 and the
Emergencv Provisions (Continuance)
Ordinance. 2003 and the rules framed
thereunder. These enactments were



